
M 
, V,:i 0 

( 	RULE —4 ) 

CRL ADINIgTRATIE TRIBUNAL 
CUWAHATI BENCH 

GUUAHATI 

ORDER SHEET 

igLial A ppi ication No  
misc. Petition NO e  
Contempt Petition No 	

Jô h,f\ * 	Revieu APPUCatiO No 4 , 

A pp 11 ca nt (s) 

Respondent (s) 

Advocate for the Applioa 	(s) 

rA 
advocate ro the Respofldeflt(g)C(SC 
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Issue notice to show cause 

as to why contnpt proceecjj 
shall not be Initiated aga.jnè 

the alleged COntenners. Retur.., 
nable by four weeks. 

List on 27.11.02 for filing 
reply and orders. 

I 
, 	

r 	
ViCe-Cha1an 

Issue notice. 

Vice-Chairman 

k ry L c* 	cfi 
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2491.03 	Present $ The Honble Mr, Justice 
I D.N. ..Iowdhury, 

Vjce-Chajan, 

The Honje Mr. S.K. 
Hajra, 
'dministratj.ve Meuber. 

40 Service complete on 

respondent No.3. Notices on respond 

.- 

	)Vo ,eciz& ent N08• 1 and 2 sent through the 
f<OIb 

postal department was returned as 

there is no such person. Mr. A.Deb 

Rcy, learned Sr. C.G.S.C. for the 

respowents is requested to bring the 

notice of the concerned authority 

so that no such thing occured. 

t 
List again on 25.203 

or orders. 
(- 

rn 

i4o 	-'J1 	 I  Member 	 Vice-Chairman 
mb 

25.2.2003 	Seven days te allowed to the 

applicant to take necessary 	steps. 

List on 	5.3.2003 for orders. 

Vjce-Chajan' 
/ M 	/ mb 
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17.3.2003 	The applicant- is allowed 
ftrther two weeks time to take necessa-
rysteps on the matter. L.ist on 
1,4.2003 for orders. 

VicewChajrman 
mb 
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rNos of the Registry. t 	Date 

1. 4. 2003 
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Order of the Tribunal 

Put up on 1.5.2003 for 

service of notice on respondent 

No.1. In the meantime, the 

applicant may take necessary 

steps for issue notice on 

respondent No.2 by giving 

proper address. 

Vjce-Chajrrnar 

Miss U. Das, learned 

counsel appearing on behalf of the, 

applicant stated that the order 

passed by the Tribunal on 

11.10.2001 in O.k. No. 126/2001 

is duly complied with and order 

to that effect was passed vide 

order No. STAFF/9-61/2001 dated 

4.4.2003 by the Chief Postmaster 

Geheral, Assam Circle. In the 

circumstances, the C.P. stands• 

clossed. 

Vice-Chairman 

mb 
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NO. 12 ,'ç I 

Sri Jiwan Ch D as 

pp 1. ic::ant 

—VERSUS 

Union Of :t nc.1 . 	&Ors 

Reponderits 

IN THE Mi :r C3F 

n appi icat ion under sec:t ion 17 of 

the 	Administrative 	I r ibunEl 

.t€35 for wi lifu]. and dcl iberate 

vc:1aton of the judQment and order 

dated 11 102001 passed in OA NO 

I 26 / 200 1 

I NTHE Mf ER OF 

An application Under Rule 

Central (dmn istrat i ye 

Procedure) Rule 1987 for 

imp 1 ementat ion of the 

order dated 11 10 2001 

24 of the 

r i bun a 3. 

e f fc t iv e 

aforesaid 
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I N THE: MATTER OF 

Sri Jiwan Chn Des. 

Retd. (:ft ftnager,  

Postal Store Depot: 13u abet I 

Petitioner. 

-versus- 

L Mr.. €-4 , I/pId 	aneee 

The Director o f pos tal Services., 

Off ice of the Ch :1 ef Post; Master  

General, Assam Circle, C3uwahati 

3ri V. K. Fi 
\ 

The superiptencpit of Post.j sto;e 

Depot, t3Ltwehata 

Sri S. Kernel. 

The Sen :ior Superintindent of Postal f 
Offices. Assacn Circip Guwahet;i 

..... Con t emn e rs'Respond en ts 

The humb 1 e pet :i 1 inner above named 

Most 	aci:LLe.weth 

in 	 That the petitioner assailing the legality 

and correctness of the order dated 9 1 2001 p referred 

this 	above noted LA 126/01 before this 	Hon 'hi e 

rtbunal. The Hon bie Tribunal after hearing the 

partIes to the procedure was pleased to disposed of the 

fJA by he judgment and order dated 1 1 10k, 2001 di rect. ing 

the Respondents to dispose of the appeal f ..ed by the 

applicant as early possible preferably within four 

weeks from the receipt oft he order s  if not dread 
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H 	_ _ 

d ispc:sed of.  

A copy of the jucJcment and order 

dated 11 1ø2føi is annexed herew:ith 

and marked as Annext.tre -1 

2. 	 That after the pronouncement of the aforesaid 	- 

judgment the applicant on 19 :J.ø. 2001 submitted the 

cert i fi ed copy of the same to the concerned authori ty 

with a p rayer to implement the same at an early date 

The Respondents knowing fu fly WC 1 1 about the judgment 

we re sit: t :i. ng over the j udpmen t and did not take any 

step to imp 1 ement the same. 

That 	the humble 	applicant hc1s to state 	that 

the 	Hon 'ble 	Tribunal 	held 	that 	the app). icant 	had 

already 	preferred 	an appeal before the Director 	of 

Postal 	Serv i ces 	Assam Ci rc: le 	(3uwahat :i and the 	appeal 

is pendinc 	for consideration 	Appr'isinQ the above 	fact 

on 	1262002 the applicant again sent a legal 	notice 

through his counsel 	to implement: 	the Hon 'ble Tribunal's 

judc.ment; 	but 	til 1 	date 	the con t emne rs h eve not 	taken 

any steps 	to comply w:i.th 	the same 

A 	copy 	of 	the 	Lecial Notice 	dated 

12 	2002 	is annexed herewith 	and 

marked as ANNEX1JRE-2 

4. 	 That; the pettioner begs to state that the 

Annexure-1.judgmeri t left: no amb ipu :i ty in underst:and in 

the direc:t;ion contained therein and thus there should 

hot have been any difficulty for the contemners knowing 

fulLy well about the direc:tion contained in the 

4 
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JudQmen t have been kept on CJ :ishonorincj the same and as 

such they are 1 labia to be punished for their wiii.iul 

and deliberate violation of the sama 

	

5. 	That the petitioner beçs to state 	that 

throuqh this i:Detition he also prays for a direction 

to ei ds the Respondents for imp Ic mentat ion of the 

Annexure—i judciment invoking Rule 24 of the Central 

Adminis.t'ati ye Tribunal ( Procedure ) Rul es 1987 

	

6. 	That 	this peti 'i'i.rr has been 	fi :i. ed bonafide 

and to secure ends of just ice 

In the premises aforesaid it is most 

respectfully 	prayed 	that 	Your 

Lordsh ± ps 	would 	ç rac i ous 1 y 	be 

pleased to draw up c:on ( ernt 

proceed :i nQ aç1 a :i nst the cont emnars 

for their willful and deliberate 

v:iolatiori of the juc:qmerit and c:'rder 

dated 11 iø2øøi passed in OA No 

126/01 passed by is Hon ble Tribunal 

and be further p1 eased to pass an 

ac,nropri ace direction towards the 

Respondents for imp 1 emen tat ion of 

the same and / or be p1 eased to pass 

my such order / orders as Your 

Lord sh I ps d e a med f i t and p rope r 

considering 	the 	facts 	and 

circumstances of the cesa 

And for this act of kindness the humble 

pet:it:ioner as in dut:y bound shall ever preys 

ki 



r)RFi CHF3E 

Whereas Sri 	OS Urover, The Director of 

Post a 1 	Se rv I ce a Off ice of the Oh I ef Post 	Master 

General Assarn Circle ,Guahati Sri V.K.Ral The 

Spperintendent o f Ft i Stoi-e Depot , Guwah w. ± and Sri 

S. amei The Senior Superintendent Of Postal Offices, 

(saain Circle, Ouahat:i have willful and deliberately 

violated the Judgment and order dated Ii lø2øøl passed 

in O.A.NO 126/21 passed by the Hon b 1 e Central 

(dministrative Tribunal ,fuwahati. Sench and as such they 

are liable to be punished under the provision contained 

in Contempt of Court a Act for such act of wi 1 1 ful and 

deliberate violation. 

0 
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L)AV I I 

I 	f3hr j 31 wan Cli i)as aged about éi years 

sor of Late Phan:idhar 1)as 	retired Asstt 	Manager 

Posts 1 Depot Guwah at. 1 —2., do he reby solemnly M  f I rm 

and state as fol lows 

1.1 	That 	I 	am the 	Petitioner 	in 	ac:ompaninq 

appl:icat:ion and as such fully acquainted with the fac:ts 

cit'cufnstsnces of the case and hence competent to swear 

alfidavit.  

2.1 	That the statements made in this afidvit 

arci 	in 	the 	acc:ornpanying 	l::)ebbicDri 	in 

pa'aqraphs 	I 	 are true to my knc:iwl edge 

aid the r'ests are my huml 1 e sul:::'m is ... :1. on before the 

Hc11i 'ble Tribunal and I have not suppressed any material 

facts of the case 

And I si cn this affidavit on this the £tday 

october, 202 

U 
T 	 DEPONENT 

Solemnly aff I rmec:l and stated by 

the 	ciepc::rie rib on th st he 

ci 3/ cc: tc:b er of 2002 who is  

:ic:Jent;if:ieci by LJI)as ?  Advcic::a \;L;e 

and 

th:i.s 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
• 	 GUWAHATI BENCH 

Original ApplicatIon No.126 of 2001 

Date of decision: This the 11th day of 0c6ber 2001 

: 

	

	 The FIon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

The Hon'ble Mr K.K. Sharma, Administrative Member 

Shri Jiwan Chandra Dog, 
Retc. Assistant Manager, 
Postal Store Depot, 
Guwahati. 	- 	 4pplicant 

	

• 	 By Advocates Mr B.K. Sharma, Mr S. Sarma and 
Ms TJ..Das. 	 - 

•i;• 	;; 

	

• 	 - versus - 
: 	7i• 
ft 	 1 The Union of India, represented by the 

Secretary to the Government of India, 
Ministry of Communication, 
New Delhi. 

The Director of Postal Services, 
Office of the Chief Post Master General, 
Assam Circle, Cuwahati. 

The Superintendent of Postal Store Depot, 
Guwahatl. 

The Senior Superintendent of Post Offices, 
Assam Circle, Cuwahati. 	 ......Respondents 

By Advocate Mr B.C. Pathak, Addl. C.G.S.C. 

y ll rot 

IA  

111 	 0 R D E R (ORAL) 

IlJIwDI-iuRY.J. (V.C.) 
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• If 	 This is -an application under Section 19 of the Administrative 
• 	 Tribunais Act, 1985 assailing the legality and correctness of the order 

	

• 	 dated 9.1.2001, whereby the respondents ordered for recovery of an amount 

of Rs.16,000/- from the pay of the applicant, who was at the relevant 

time worldng as Assistant Manager, Postal Store Depot, Guwahati, with 

effect from January 2001 on instalments of Rs.2000/- per month. 

2. 	We have heard Mr. S. Sarma, learned counsel for the applicant 

and also Mr B.C. Pathak, learned AddL C.G.S.C. In course of heang 

'; 	 it transpired that the applicant had aiready preferred an apeal before 
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the Drect0r of posta' Servicesi 
A888m' Cir 	

Gwehai resp0flnt 

. 	

and the apPC S pend 	for

fijed 

sideruti011 - 

In eW 

o the above,, we are of the opi9 that endS of jusCe 

'; 	, 

w 	be met 	

rCBpOfl nts are direCted to dip0Se of the apPe 

by the apP3iCt as earlY as• 
05ble 

preferablY wtt 	
four weekS forn 

 al 
the date of receiPt of the order, 

	
not readY d1spo 	

The 0der 

of recovery data 
9.l.2001 shi. 'rern4it suspefld 	

3l di$P0S of the ape 

and lthe appte order s corn mufljCat to the 
	icant. 

tth the above 	
XeC 	

the apP1ic0fl st8fldS 
dsP058 

Of. 

4. 
No order as to coSts 000 CVi 
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ri. A. l(oad, Ieli ha ri. 
( iaahali 74 1008  
I'houe JNo.- 522995 

IcI' 	 . 

lo 

The I.)i rec:tor of losta I i(T'V ft C 

Office of the (Thief IostmaSter Ueneral 

Assarn Circ:le, tiwahati"1 

Sub. 

Sir, 	 - 

Upon authority and as per instruction of my 

client Sri Jiwan Ch.L)as, Retd.Assttj1aflR9er, Postal 

Store Depot, OIlY, 1 give you this notice as 1o11ows 

That my client being agqrieved by the order 

dated 9.1.01 by which an amount of P.s. 16,040/' has 

rec*ad from his salary approached the IIonble Central 

Administrative Tribunal, Ouwahati Eench by way øf 

filing CiA No.126/01. The aforementioned TJA No.126/01 

was disposed of pri 11.10.01 directing you to dispose of 

the •  appeal dat;ed 30.1.01 within a period of 4 weeks. 

from the date of receipt of this order. ihe 

aforementioned order has already been communicated to 

H 

H 
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7 	you by the lthc) it5try of th i ; lion b I e Fri Lmtria.t but till 

date 	you 	h a v e not taken a n y dcc: iion 	in 	the 

fc,ram4?r1tioned 	npp(a 	 a I 	(.1ft1d 	$0. I .01 

preferred by my c: ii errt; js yet 	tc: 	be dipoed of 

3everai 	rflC)nths h iiiVe I3Pi?d away b u t till d a t e 	noth inc 

ha n b e e n cc:inmiin icted 	tn iy 	c: Ii e n t 	viol atincj 	the 

di rect ion 	cc)rltainp4:j in f;he ji.tdqement 	that 	apart 	the 

Qtidc41 inc cotitained iii the uf'tt.e memc)randttm it3!n.Ied 	by 

the concerned Ifliriitry rar'dinc ¶3ettlement of 

financiaI matters wi thin 6 n) o n 1; h s have ai&o been 

'violated by you keeping the matter pending undiposed. 

My client being a retired employee now facing 

• 'tremendous hardship1 

i 	 In that view of the mttr I on bhal f of my 

!ljcl i,int, give you this notice rnk ing a demand that the 
- 

appeal preferred by the applicant 	be, disposed of 
U 

H: 	rdropping all the chargem with a direction to release 

amount (.l6,løø/-- only) with interest 421Y. p.a. 

" within a period of lb days from the date of receipt of 

• 	this notice -failing whlc:h instruction of my client is 

to take appropriate leca1 remedy before appropriatp 

Forum. 

I hdpe and trust that t;here would be no such 
I 	1/ 

• 	
- occaiion for any further litigation 	unnecessarily 

dropin9 you Into the same 
• 

1 h an k in cj you 

Sincerely yours 

013. a rma Ad voc a t e 

LIIIIIIIIIIII 

Co 	1oi 

Supel:sIntencJent of F 1 cmtal store Depot 
i. Giwahati. 

II: 	rh., 	
t 	 •• 	• 
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